NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

- ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 19.01.2018.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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Counsel for petitioner is present. Counsel for respondents are also present. IA
No0.195/2017 is taken up today. The applicant is the Respondent No.1 company.

This application is filed by the applicant company seeking permission to appoint and
induct independent Directors in order to comply the statutory requirement of the Companies
Act, 2013. Both sides reported no objection.

Counsel for petitioner to the main petition reported no objection for permitting-the
Respondent No.1 company to appoint and induct the required number of independent
Directors to comply with the provisions of Companies Act, 2013. Counsel for other
respondents have also reported no objection.
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Therefore, IA No.195/2017 is allowecY.‘ The applicant Respondent No.1 Company is
permitted to appoint and induct the requisite Aumber of independent Directors to comply with
the statutory requirements of Companies Act, 2013, and the matteri is listed for hearing on
05.02.2018.
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